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This is first application under Section 439 of CrPC filed on behalf of applicant for
grant of bail.

The applicant is in custody since 12/06/2021 in connection with Crime
No0.483/2021 registered at Police Station Kotwali, District Guna for offence

under Sections 451, 354, 509, 294 of IPC and under Section 7/8 of Protection of
Children from Sexual Offences Act [ in short " POCSO Act'].

In brief, the prosecution case is that on 11-06-2021 at about 07:00 in the
morning, while the prosecutrix aged about 9 years of age went outside of her

house, applicant accused who is a sweeper, came there and showed his private
part to the prosecutrix. The prosecutrix told about the incident to her

mother. On the same day, she along with her mother went to the police station
Guna and lodged a written FIR. On the basis of said FIR, offence
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under Sections 451, 354, 509, 294 of IPC and Section 7/8 of POCSO Act bearing
Crime N0.483/2021 was registered and the applicant was arrested.

It is submitted by the counsel for the applicant that the applicant has been
falsely implicated in the case. After completion of investigation, charge

sheet has been filed. Trial of the case will take some time. It is further submitted
that after filing of charge sheet, the matter has been settled between

the parties. Hence, he prayed for grant of bail.

Counsel for the complainant has no objection in granting bail to applicant/
accused.

The State Counsel formally opposed the bail application and prayed for its
rejection.

Heard the learned Counsel for the parties through Video Conferencing.
Considering the facts and circumstances of the case coupled with the

fact that the applicant is in custody since 12/06/2021, charge sheet has been
filed, this Court is of the opinion that the application should be allowed and

by allowing the application, it is ordered that if the applicant furnishes a bail
bond in the sum of Rs. 25,000/- (Rupees twenty five thousand only) with

one solvent surety in the like amount to the satisfaction of the trial Court, he
should be released on bail.

Applicant will present during trial before the trial Court concerned on each and
every date.

Application stands disposed of.

E-copy/certified copy of this order be sent to the trial Court for compliance and
information.

CC as per rules.
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